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INTRODUCTION 
 

 I, the Chairman of the Committee on Members of Parliament Local Area 

Development Scheme (2011-12) having been authorized by the Committee to 

submit the Report on their behalf, present this Eighth Report on the action taken 

by the Government on the observations/recommendations of the Committee 

contained in their Fourth Report (15th Lok Sabha) on "Effective monitoring of the 

MPLAD Scheme to avoid delays in execution of MPLADS works" pertaining to 

the Ministry of Statistics and Programme Implementation. 

    
2. The Fourth Report was presented to the Hon'ble Speaker, Lok Sabha on 4 

May, 2011 and was laid on the Table of Lok Sabha on 11 August, 2011. The 

Ministry furnished their Action Taken Notes on the 

observations/recommendations contained in the Report on 24 October, 2011.  

 
3. The Report was considered and adopted by the Committee at their sitting 

held on 7 May, 2012.  

 
4. An analysis of the action taken by the Government on the 

observations/recommendations contained in the Fourth Report (Fifteenth Lok 

Sabha) of the Committee (2011-12) is given at Appendix II. 

 
 
 
 
New Delhi                                   A.K.S. VIJAYAN 
16 May, 2012                                                     Chairman, 
Vaisakha 26, 1934 (Saka)                                              Committee on Members of Parliament 
                                          Local Area Development Scheme 
                                                                                                                                   (Lok Sabha)  

 
 

 

 
 
 
 
 

(iv) 
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CHAPTER-I 
 

REPORT 
 

 This Report of the Committee on Members of Parliament Local Area 
Development  Scheme (MPLADS) deals with the action taken by the Government on 
the Observations/ Recommendations contained in their Fourth Report on the subject 
"Effective monitoring of the MPLAD Scheme to avoid delays in execution of MPLADS 
works" pertaining to the Ministry of Statistics and Programme Implementation. The 
Fourth Report (Fifteenth Lok Sabha) of the Committee was presented to the Hon'ble 
Speaker on 4 May, 2011 and laid on the Table of Lok Sabha on 11 August, 2011. 
 
1.2 The Action Taken Notes in respect of all the 18 Observations/ Recommendations 
have been received from the Ministry of Statistics and Programme Implementation, 
Government of India and the same have been categorized as under:- 
 

(i) Observations/ Recommendations which have been accepted by the 
Government:  
 
Para Nos. 6.2, 6.5, 6.7 and 6.15 

 
(ii) Observations/ Recommendation which the Committee do not desire to 

pursue in view of the reply received from the Government. 
 

Para No. 6.8, and 6.12 
 

(iii) Observations/ Recommendations in respect of which reply of the 
Government have not been accepted by the Committee which require 
reiteration: 

 
Para Nos. 6.1, 6.4, 6.6, 6.9, 6.11, 6.13 and  6.14  

 
(iv) Observations/ Recommendation in respect of which the Government have 

furnished interim reply 
 
Para No. 6.3, 6.10, 6.16, 6.17 and 6.18 

 
1.3 The Committee desire that Action Taken Notes on the Observations/ 
Recommendations contained in Chapter-I and final Action Taken Notes in respect 
of the Observations/ Recommendations contained in Chapter-V of the Report may 
be furnished to the Committee within three months from the date of presentation 
of this Report. 
 
1.4 The relevant extracts of the Action Taken Notes furnished by the Ministry of 
Statistics and Programme Implementation have been reproduced in the subsequent 
Chapters of this Report.  The Committee will now deal with the action taken by the 
Government on some of their observations/ recommendations that require reiteration or 
merit comment.  
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A. Role of Parliamentary Committees in regard to monitoring implementation 
of MPLAD Scheme. 

(Para No. 6.1) 
 
1.5 The Committee took a serious view of the provisions made in Para 6.1 of the 
MPLAD Scheme guidelines which inter alia  stipulate that there are two Committees of 
Parliament which receive proposals submitted by the Government of India to advise the 
Ministry for appropriate action. The Committee also took strong exception to the 
remarks made by the Secretary, Ministry of Statistics and Programme Implementation 
during evidence that both the MPLADS Committees of Parliament had been constituted 
as advisory Committees.  During the Twelfth Lok Sabha, the issues and problems 
relating to the implementation of the MPLAD Scheme were discussed by both the 
Houses of Parliament.  Leaders of parties/groups felt the need to have some sort of 
surveillance mechanism so as to monitor the implementation of the Scheme effectively.  
Eventually both the MPLADS Committees of Rajya Sabha and Lok Sabha were 
constituted to monitor and review periodically the performance and problems in the 
implementation of the MPLAD Scheme. Since the functions of both the Committees 
have been well laid out, the Committee observed that the Ministry has incorporated this 
provision in the Scheme guidelines for its own convenience and directed the Ministry to 
amend the guidelines as follows:- 
 

"There are two separate Committees of Parliament (Rajya Sabha and Lok 
Sabha) on Members of Parliament Local Area Development Scheme to review 
periodically the performance and problems in the implementation of the MPLAD 
Scheme, to consider complaints of Members of Lok Sabha/ Rajya Sabha (as the 
case may be) in regard to the implementation of the Scheme and to perform such 
other functions in respect of effective and efficient functioning of the MPLAD 
Scheme as may be assigned to it by the Speaker/ Chairman (as the case may 
be) from time to time." 

 
1.6 The Committee also directed that the amendment to the above guideline should 
be carried out by the Ministry within one month from the date of presentation of the 
Report and to apprise them of the action taken in this regard.  
 
1.7 The Ministry in its action taken reply which was furnished on 24 October, 2011 
have stated that the issue needs further examination.  
 
1.8 The Committee take a serious view of the evasive reply furnished by the 
Ministry to the direction given to it to amend the provision in MPLAD Scheme 
guidelines regarding role of MPLADS Parliamentary Committees in monitoring 
the implementation of the Scheme. The Ministry of Statistics and Programme 
Implementation is an organ of the Government of India which is accountable to 
the Parliament.  As such, the MPLADS Committees of the Parliament have been 
created to review the performance and problems in implementation of the MPLAD 
Scheme.  However, the Ministry in the scheme guidelines has inter-alia referred, 
for its own convenience, the role of the Committee as to receive the proposals 
submitted by the Government of India to advise the Ministry of Statistics and 
Programme Implementation for appropriate action.  The functions of the 
Parliament Committees are well laid out by the Parliament which cannot be 
altered by the Ministry for its own benefits. Since the provision in the guideline is 
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misleading as it does not show the role assigned to the Committee by the 
Parliament, the Committee directed the Ministry to amend the guidelines as 
stated above.  The Ministry instead of complying with the direction has furnished 
an evasive reply that the issue needs further examination.    The Committee, 
therefore, again direct the Ministry to amend the guidelines as recommended 
earlier. The action taken in the matter should be conveyed to the Committee 
within three months from the date of presentation of the Report so as to initiate 
further action as the privilege of the Parliamentary institution is involved in the 
matter. 
 
 

B. Bi-annual Review meetings 
(Para No. 6.4) 

 
1.9 The Committee noted that the Ministry was monitoring the implementation of the 
MPLAD Scheme through the Bi-annual Review Meetings at the Centre.  During those 
meetings, physical and financial review was done with the nodal officers who were 
mostly Planning Secretaries.  Perusal of the minutes of one such review meeting held 
on 2 February 2010 showed that the entire review process with all the States was 
completed within a day which also included an address by the Minster of Statistics and 
Programme Implementation.  The Committee were particularly concerned to note in the 
minutes that the progress in respect of States of Nagaland, Assam, Tripura, 
Puducherry, Chandigarh, Dadra and Nagar Haveli, Daman and Diu, Goa, Assam and 
Sikkim could not be reviewed since their representatives were either not present in the 
meeting or left before discussion. It appeared to the Committee that those Bi-annual 
Review meetings, were being held more as a bi-annual ritual rather than as a serious 
business for effective implementation of the Scheme. Moreover, the presence of 
Members of Parliament and the District Magistrates was imperative for any meaningful 
discussion and follow up action.  The Committee, therefore, recommended that the 
Ministry may hold such review meetings once a year but it should spread the 
discussions region-wise. In a day, the delegates of a few States, which should include 
nodal Secretaries, Members of Parliament and the District Magistrates of the concerned 
States, should be invited for a holistic discussion on various aspects of implementation 
of the Scheme in their respective States. 
 
1.10 The Action Taken Reply furnished by the Ministry is as under:- 
 

"The bi-annual one day meeting with the Nodal Secretaries of the States seems 
to be sufficient to review major issues with regard to the implementation of the 
Scheme and clarifications on the Guidelines. 

 
 Provision is already there in Para 6.3 (i) of MPLADS Guidelines for conducting an 
yearly review meeting by the State Nodal Department with District Authorities where 
MPs to be invited. This provision has been reiterated vide Circular No. C-06/2011-
MPLADS (Pt-IV) dated 25.07.2011 (Annexure-1). As per Para 6.4 (vi) of the MPLADS 
Guidelines, the District Authority is required to conduct monthly review meetings at least 
once in every quarter on implementation of MPLADS works with the implementing 
agencies,  where MPs to be invited. These provisions have also been reiterated vide the 
Ministry’s circular No.C/16/2009-MPLADS dated 31.03.2010 (Annexure-2). These 
provisions provide the platform to the States/district officials for enormous interaction in 
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the presence of Hon’ble MPs. Repetition of similar kind of activities at the level of the 
Ministry may not be required.  Further, the MPLADS Committee always has the 
prerogative to summon the state officials in case of continuing default and/or complaint."   
 
1.11 The Committee are not satisfied with the reply furnished by the Ministry 
that the bi-annual one day meeting with Nodal Secretaries is sufficient as the 
existing provisions provide platform to States/ districts officials for enormous 
interaction in the presence of the Hon'ble MPs and the similar kind of activities at 
Ministry's level may not be required.  The Committee made this recommendation 
keeping in view the insufficiency of the existing provisions and practices with 
which adequate interactions are not held by the Union Ministry with the Nodal 
Department in the States and the district authorities. During Committee's study 
tours, it was found that State and district level meetings were not being held 
regularly. Moreover, most of the review meetings at State/ district level are held in 
the absence of the MPs. One day affair of bi-annual meetings presently held by 
the Ministry at its level is a mere ritual as the Ministry is not in a position to 
ensure the participation of all the representatives of the States in the review 
meetings.  Such a meaningless exercise will not help in effective implementation 
of the Scheme.  The Committee, therefore, reiterate the earlier recommendation 
that the Ministry should spread the discussions region-wise and Members of 
Parliament and the District Magistrates should be invited for a holistic discussion 
on various aspects of the implementation of the Scheme.  

 
 

C.  Creation of separate cell to monitor MPLAD Scheme 
(Para No. 6.6) 

 
1.12 The Committee noted that the Ministry had engaged the NABARD Consultancy 
Services (NABCONS) for physical monitoring of samples of MPLADS works in selected 
districts of the country and that 133 districts were covered in first three phases of 
monitoring and the fourth phase was under way.  It was noted from the conclusions of 
NABCONS monitoring that the Scheme is a unique Scheme having the characteristic 
features of decentralized development and has resulted in the creation of fairly good 
quality assets towards economic and social infrastructure.  86% of the sample works 
monitored had a positive impact on the social structure/social fabric of the local 
community as generally there was mutual harmony and common acceptance of 
projects.  There was also no social conflict or encroachment on works for private 
benefits.  However, there had been instances of violation of MPLAD Scheme guidelines, 
such as delay in sanction/execution of works, poor maintenance of MPLADS assets, 
non-erection of plaques at work sites, etc.  In this regard, the Committee noted that the 
Ministry has sent those reports to all the District authorities who were responsible for the 
execution and had asked for their comments as well as rectification of the issues.  Since 
it is very essential that the violations in implementation of the Scheme be followed up by 
the Ministry for their complete rectification so as to ensure effective implementation of 
the Scheme,  the Committee  recommended that a separate Cell may be created in the 
MPLADS Division in the Ministry to monitor such violations and to ensure that the 
violations are rectified immediately.  The Committee further recommended that any 
delays in rectification of violations should be brought to the notice of the nodal 
departments and they together with the district authorities, should be assigned a definite 
role in the form of guidelines in this regard.  
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1.13 The Ministry in its action taken reply has stated as under:- 
 

"Due to the acute shortage of staff and the increased work load in the Ministry, 
creation of separate cell for this purpose may not be feasible. Ministry had taken 
up the matter with the Department of Expenditure for strengthening the division 
of MPLADS, but till date no additional staff has been provided by Department of 
Expenditure.  However, Ministry has already taken up the issues reported by 
NABCONS in different phases with the concerned District Magistrates and state 
Nodal Departments for corrective actions including recouping of funds in case of 
implementation of ineligible works.  District Magistrates are being regularly asked 
for taking disciplinary action against the concerned officials in case of violation of 
MPLADS Guidelines.  In the bi- annual review meetings also, separate review is 
also undertaken on the NABCONS reports". 

 

1.14 In reply to recommendation of the Committee to conduct a work study of the 
MPLADS Division, the Ministry of Statistics and Programme Implementation has stated 
that a proposal for augmentation of staff strength in the MPLADS Division has been 
sent to the Department of Expenditure, Ministry of Finance for their consideration.  A 
copy of the note No. C/31/2011-MPLADS dated 03 May, 2011 is at Annexure-3.  The 
note, inter-alia, deals with the creation of a Monitoring Cell.  In the note it has been 
suggested for the creation of one post of Joint Director, 10 posts of Assistant Directors, 
10 post of Data Entry Operators etc. 
 

1.15 The Committee note with dissatisfaction the reply furnished by the Ministry 
to the above recommendation to create a separate Monitoring Cell in the MPLADS 
Division that the creation of a separate cell is not feasible due to acute shortage 
of staff  even though  the Ministry has made a specific proposal to the 
Department of Expenditure for the creation of a Monitoring Cell with 24 staff 
members which include one Joint Director, 10 Assistant Directors and 10 Data 
Entry Operators. In this regard, no information has been given by the Ministry 
whether it is pursuing the matter regularly with the Department of Expenditure for 
the approval of the proposal.  Just making a proposal is not the solution, it 
should be persistently pursued by the Ministry.  Since it is very essential to 
create a Monitoring Cell for effective implementation of the Scheme,  the 
Committee recommend that the matter should be taken up at Minister's level with 
the Department of Expenditure for providing additional staff for creation of 
Monitoring Cell without any further delay.  The Ministry should also send a copy 
of this recommendation to the Department of Expenditure for expeditious action 
at its level. 
 
1.16 The Committee are also constrained to note that the reply furnished by the 
Ministry is silent on the specific recommendation that a definite role should be 
assigned in the form of guidelines to the nodal departments together with the 
district authorities in rectification of violations.  Unless it is specifically 
mentioned in the guidelines, the nodal department and the district authorities 
cannot be held responsible for rectification of violations brought to their notice 
by the Members of Parliament, Ministry of Statistics and Programme 
Implementation and others.  The Committee, therefore, reiterate their earlier 
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recommendation that the nodal departments together with the district authorities 
should be assigned a definite role in the form of guidelines in rectification of 
violations.  

D. Increase in period of sanction from 45 days to 75 days 
(Para 6.9) 

 

1.17 The Committee noted that there was a proposal with the Ministry to amend the 
present provision in para No. 3.12 of the Guidelines which stipulates that all the eligible 
works should be sanctioned within 45 days from the date of receipt of recommendation 
from the MP.  This issue of increasing time limit for sanction was being examined by the 
Ministry keeping in view the feedback received from the districts as well as from the 
MPs.  The matter was discussed in the All India Review meeting held by the Ministry 
with the States/UT Governments on 6 August 2010 and a consensus was reached that 
within 45 days the District Authority may inform the MP in cases of rejection for some 
valid reason and the period may be increased to 60 days for sanction.  The reasons put 
forth by the Ministry for the necessity of this amendment was that sufficient time was 
required for site visits, getting NOC from land owning agency, preparation of technical 
estimates, technical scrutiny/approval, administrative approval and other clearances.  
As per NABCONS Reports, presently 55% of the MPLADS works were sanctioned 
within 45 days.  The proposed increase in time limit for sanctioning of MPLADS works 
would result in delaying of sanctioning of all the projects including those projects which 
are presently being sanctioned within 45 days.  Moreover, there was a provision in the 
guidelines, (para 3.12) that a clarification for delay should be incorporated in the 
sanction letter in case of delay due to genuine reasons.  Since there was already a 
provision to take care of the delays due to genuine reasons, the Committee were of the 
view that there was no need to increase the time limit from 45 to 60 days.  The 
Committee, therefore, recommended that the proposal for increasing the period for 
sanction of work from 45 to 60 days may be dropped.  The Committee also 
recommended that the District Administration should furnish the estimates of the work 
recommended by the MP along with the eligibility and technical feasibility of the 
recommended work within the stipulated period to cut short the delay in execution of the 
recommended works.  

 

1.18 The Ministry in its action taken reply stated as follows:- 
 

"District authority is required to follow various activities before sanctioning a 
project such as site visits, obtaining NOC from land owning agency, preparation 
of technical estimates, technical scrutiny/approval, administrative approval and 
other clearances.  This will create burden on the District Authority to sanction the 
recommended works within 45 days.  Accordingly, vide circular dated 17th June, 
2011(copy enclosed as Annexure-4) amended para-3.12 as follows:- 
 

All recommended eligible works should be sanctioned within 75 days from 
the date of receipt of the recommendation, after completing all formalities.  The 
District Authority shall, however, inform MPs regarding rejection, if any, within 45 
days from the date of receipt of recommendations, with reasons thereof.”  

 
1.19 The Committee are concerned to note that the Ministry has issued a 
circular on 17 June, 2011 to the effect that all recommended eligible works should 
be sanctioned within 75 days from the date of recommendation instead of the 
earlier provision of 45 days.  Justifications given by the Ministry for this increase 
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are that various formalities are required to be completed by District Authorities 
before sanctioning a project such as NOC from land owning agency, preparation 
of technical estimates, technical scrutiny, administrative approval, etc.  All these 
formalities were being undertaken by the District Authorities even before this 
increase in time period and many of the recommended works were sanctioned 
before 45 days.  This was confirmed by NABCONS in their report that 55% of the 
works were sanctioned within 45 days  as stipulated by the guidelines earlier.  
There is also a provision in the guidelines that clarification should be 
incorporated in the sanction letter in case of delays due to genuine reasons. The 
Committee, therefore, made a specific recommendation that the then proposal to 
increase the period of sanction from 45 to 60 days be dropped.   The Ministry 
while ignoring the recommendation of the Committee to drop the proposal has 
increased the period of sanction to 75 days.  In this regard, the Committee take a 
serious view that this increase in time period has resulted in delay of works 
which were hitherto sanctioned within 45 days.  Since there is already a provision 
for increasing sanction period in case of genuine delays, the Committee 
recommend that the time period for sanction of MPLADS works  should again be 
reduced to 45 days.  
 

E. Creation of Separate Cell at District Level 
(Para No. 6.11) 

 
1.20 The Committee noted the suggestion of the State Government of Maharashtra 
that there was a need for a separate Cell both at the State level and District level with 
adequate skilled manpower and infrastructure facilities to be able to supervise, monitor 
and coordinate the works.  NABCONS had also suggested that provision for exclusive 
MPLADS Cell at the District level may be made for better implementation of the Scheme 
in view of the dissipated focus of the District authorities in implementation of the 
Scheme.  Since the district officials were involved in implementation of several 
schemes, it would be appropriate that a separate Cell with a few dedicated staff be 
created at the District level. The Committee, therefore, recommended that the Ministry 
should hold consultations with the States/UT Governments in this regard and based on 
the consultations, immediate steps should be taken by the Ministry to incorporate a 
provision in the MPLAD Scheme guidelines regarding setting up of such Cells at the 
District level.  The Committee would also like the Ministry to co-ordinate with all 
concerned and keep track of the progress made in this regard. 
 
 
1.21 The Ministry in its action taken reply stated as follows:- 
 
 

"Administrative outlay of 2% has been approved by the Cabinet within the total 
annual allocation of each M.P. per annum which is to be distributed to District 
Authorities /State Nodal Authorities. This fund can be used by the District 
Authority for hiring services/consultants for handling accounts, Data entry, 
uploading of data on website, outsourcing of technical estimates (if found 
necessary) in specialized cases, or third party inspection etc. which will in turn 
facilitate in the proper implementation /monitoring of MPLAD Scheme.  A reform 
Circular No.C-42/2011-MPLADS dt. 08.08.2011 (copy enclosed as Annexure-5). 
Chief Secretaries of  all Sate/ UT Govt. were requested to examine the proposal 
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of creating a separate MPLAD monitoring Division in the State level headed by at 
least Joint Secretary/ Additional Secretary/Special Secretary level officer 
exclusively for implementation as well as monitoring of the MPLAD scheme (copy 
enclosed as Annexure-6)."  

 

1.22 The Committee are concerned to note that the reply furnished by the 

Ministry is silent on the recommendation of the Committee regarding setting up 

of a separate Cell at the district level to supervise and coordinate the 

implementation of the Scheme. The reply furnished by the Ministry deals with 

various uses of 2% administrative expenditure within the total annual allocation 

for each MP which was approved by the cabinet recently.  In the committees' 

opinion, this increased expenditure can be spent judiciously only  if a Cell at the 

district level is created for coordination of the Scheme's implementation.  

NABCONS have also suggested for creation of exclusive MPLADS cells at the 

district level for better implementation of the Scheme.  The Committee, therefore, 

reiterate the earlier recommendation that suitable provision should be made in 

the MPLADS Scheme guidelines for the creation of Cells at the district level.  

1.23 The Committee also note that the Ministry has requested the Chief 

Secretaries of all the State/ UT Governments to examine the proposal for creating 

a separate MPLAD Monitoring Division at the State Level to be headed by at least 

a Joint Secretary/ Additional Secretary/ Special Secretary level officer exclusively 

for implementation as well as monitoring of the MPLAD Scheme.  The Committee 

hope that concrete steps will be taken by the Ministry in this regard for the early 

creation of MPLAD Monitoring Division at State level in each State/ Union 

Territory.  The Committee should be informed about the progress made in the 

matter.  

  
F. State level Monitoring Committee under the  

Chairmanship of Chief Secretary 
(Para No. 6.13) 

 
1.24 The Committee were concerned to note that the meetings of the State level 
Monitoring Committees under the chairmanship of the Chief Secretary, were not held 
regularly as per the provisions contained in the MPLADS guidelines (para 6.3).  Perusal 
of the information provided by the Ministry in this regard showed that 15 States/UTs had 
not provided any information in the column meant for the number and dates of the 
Monitoring Committee meetings held.  Moreover, 20 States/UTs had not provided any 
information as to whether the MPs were invited to the meetings of the Monitoring 
Committee or not.  In order to ascertain whether the meetings of the Monitoring 
Committee were held or not, the Ministry had then asked the States/UTs to provide the 
minutes of the meetings.  In some States, the issues pertaining to the implementation of 
the MPLAD Scheme were discussed along with the other Central Sector schemes by 
Review Committees headed either by the Ministers or the Chief Secretary.  Participation 
of MPs and the District Authorities in such review meetings was not explicitly known.  
The Committee, therefore, recommended the following in this regard:- 
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(i) The Ministry should convey to the individual States/UTs which have not 
conducted Monitoring Committee meetings the concerns expressed by this 
Committee in this regard and ensure that they hold the Review Meetings 
regularly as stipulated in the guidelines. 
 
(ii) A suitable provision should be made in the guidelines that the States 
should mandatorily furnish the minutes of the Monitoring Committee meetings to 
the Ministry. 
 
(iii) Data space should be provided in the Work Monitoring Software for  
feeding the details of the meetings of the Monitoring Committee therein. 
 
(iv) It should be mandatory for review of MPLAD Scheme implementation in 
the cases of States where the MPs and District Authorities are not invited in the 
Review Meetings held by them for review of Central Sector Schemes.   
 
 
 
 

1.25 The Ministry in its action taken reply has stated as follows:- 
 

"Provision is already there in the Para 6.3 (i) of the MPLADS Guidelines to 
conduct the State level review meeting with MPs to be invited. Chief 
Secretaries of the State/ UTs have been requested to conduct regular 
review meeting on MPLADS  at State level as well as district level as 
stipulated in the  guidelines vide Ministry’s letter No. C-37/2011-MPLADS 
dated 31.05.2011 (copy enclosed as Annexure-7). It has also been 
reiterated vide Ministry’s Circular No. C-06/2011-MPLADS (Pt.IV) dated 
25.07.2011 by which the furnishing of minutes of the meeting to the 
Ministry is made mandatory (Copy enclosed as Annexure-1)".  

 
1.26 The  Committee are perturbed to note that the Ministry has furnished its 
replies in a casual manner. Even though the Committee had made four distinct 
recommendations in the matter, the action taken reply furnished by the Ministry 
has broadly dealt with only the first and the fourth recommendations. As per the 
reply, circulars have been issued by the Ministry for regularly conducting State 
Level Review Meeting and for furnishing the Minutes of the meeting to the 
Ministry. Apart from sending circulars, it is important to incorporate this 
important provision in the guidelines for the ready reference of the State officials. 
The Committee, therefore, recommended that a suitable provision should be 
made in the guidelines to the effect that it should be mandatory to furnish the 
minutes of the Monitoring Committee to the Ministry.  In this regard, the 
Committee regret to note that the Ministry has chosen to remain silent. No 
information has also been furnished on action taken on the recommendation that 
the data space should be provided in the Work Monitoring Software for feeding 
the details of the meetings of the Monitoring Committee therein.  The Committee 
feel that it is the responsibility of the Ministry to at least provide the reasons for 
not taking any action on the recommendations made by the Committee instead of 
just remaining silent.  It is expected that the Ministry will be careful at least in 
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future in this regard. State Level Review Meeting is the apex level monitoring in 
the States/ Union Territories. The Committee, therefore, reiterate the above 
recommendations. Action Taken on the these two recommendations should be 
submitted within three months from the date of presentation of this Report. 
 
 

G. Inspection by State level Officers 
(Para No. 6.14) 

 
1.27 The Committee were dismayed to note that four out of five States visited by 
them, viz. Assam, Maharashtra, Meghalaya and West Bengal have not furnished any 
information on the number of inspections conducted by State level officers thereby 
concealing the fact of conducting very few inspections.  Only the State of Tamil Nadu 
had stated that the State level Officers go for inspection on an average of eight days in 
a month.  Approximately, 2,016 MPLAD works have been inspected during the last 
three years.  This might be one of the reasons that the State of Tamil Nadu has shown 
a very high performance of utilization of 97.31% of MPLADS funds allocated so far to 
the State.  Effective field level inspection of the MPLADS works at the State level is very 
essential for success of the Scheme.  The guidelines in this regard stipulate that the 
State/UT Governments may authorize its officers not below the rank of Deputy 
Secretary/Executive Engineer to inspect MPLADS works as and when they make official 
field visits.  Since the guidelines have not stipulated any fixed responsibility on the part 
of the State officials to inspect the MPLAD Scheme, the State governments had not 
taken due interest in this regard.  The Committee, therefore, recommended that a 
provision should be made in the guidelines that the State officials should inspect a 
minimum percentage of the MPLADS works in a district every year.   An inspection 
register should be maintained at the State level and follow up action should also be 
taken on the findings during those inspections.  The Ministry should also take steps to 
feed information relating to inspection conducted by the State officials in the Work 
Monitoring Software. 
 
1.28 The action taken reply furnished by the Ministry is as under:- 
 

"Ministry has already reiterated the provision with respect to the inspection of 
MPLADS works by the State Nodal Authority vide Circular No. C-06/2011-
MPLADS (Pt. IV) dated 25.07.2011 (Copy enclosed as Annexure-1)" 

 
1.29 The Committee lament to note that the Ministry habitually cites routine 
circulars issued by it on the provisions of the MPLADS guidelines as the action 
taken on the specific recommendations made by the Committee. Since the State 
Governments are not taking due interest on the provisions of inspection of 
MPLAD Scheme works by the officers not below the rank of Deputy Secretary/ 
Executive Engineer when they make official field visits due to non-stipulation of 
any fixed responsibility in the guidelines, the Committee recommended that a 
provision be made in the guidelines for inspection of minimum percentage of 
MPLADS works in a district every year by the State level officials,  maintaining an 
inspection register at the State level and for taking follow-up action on the 
findings during those inspections.  It was further suggested that the Ministry 
should take steps to feed information relating to inspection conducted by State 
officials in the Work Monitoring Software.  Instead of dealing with the above 
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recommendations constructively, the Ministry has evasively quoted a circular 
reiterating the existing provision in the guidelines.  While taking a serious view of 
the lack of interest being shown by the Ministry to initiate any steps for effectively 
implementing this important Scheme, the Committee reiterate the above 
recommendations with the expectation that the Ministry would take due 
cognizance of these important recommendations.  
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CHAPTER II 
 

OBSERVATIONS/ RECOMMENDATIONS WHICH HAVE BEEN ACCEPTED BY THE 
GOVERNMENT 

 
Observations/Recommendations 

(Para No. 6.2) 
 

2.1 The Committee note that the Ministry of Statistics and Programme 
Implementation (MoSPI) uses utilization certificate and audit certificate, the fund release 
mechanisms, as tools to monitor implementation of the Scheme. However, the 
Committee are concerned to note that there are delays in release of MPLADS funds till 
the fulfilment of conditions laid down through these mechanisms.  Such delays in 
release of funds result in non-implementation of the Scheme in those constituencies 
which creates a false impression in the minds of the people that there are lacunae in 
implementation of the Scheme. Both the Ministry and the Nodal Departments in the 
States should be proactive in this regard.  They should take up with the District 
Authorities the cases of delay in furnishing these documents.  There should be a 
definite coordinating role for the Nodal Department in ensuring timely submission of 
Utilization and Audit Certificates by the District Authorities.  The Committee, therefore, 
recommend that the following provision may be made in the guidelines:- 

 
“The Nodal Department in the States should coordinate with the District 

Authorities for timely submission of Utilisation Certificates and Audit Certificates.  
Wherever, there is a delay in submission of these documents, the Nodal 
Department should take up the matter with the District Authorities and ensure 
timely submission of these documents to the Ministry of Statistics and 
Programme Implementation”. 

 
Action Taken by the Ministry 

 
2.2 Suggestion is being incorporated in the MPLADS Guidelines.  

 
Observations/Recommendations 

(Para 6.5) 
 

2.3 The Committee note that senior officers of the Ministry undertake 2-3 meetings in 
a quarter with the States/UTs and the district officials to review the progress of 
implementation of the Scheme and also to inspect the work sites.  During 2009-10, eight 
States were visited by the officers.  In regard to the follow-up action taken by the 
Ministry on these inspections, the Ministry furnished information, in a routine manner, as 
is often given by the Ministry to the queries of the Committee, that the shortcomings 
found during the inspection are brought to the notice of the Nodal Secretaries for 
rectification and appropriate action.  The Committee note with regret that the Ministry 
had not furnished even a single case in which the shortcomings were brought to the 
notice of the State Government and the action taken by them thereon.  In this regard, 
the Committee are of the view that such inspections by the senior officers of the Ministry 
should be result oriented.  These should not appear to be a mere formality but leave a 
lasting impression on the District Authorities and Implementing Agencies to make them 
aware that the Ministry is monitoring them at the highest level.  The Committee, 
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therefore, recommend that violations noticed during those inspections and the delays in 
completion of the projects should be taken up by the Ministry on case to case basis with 
the District Authorities and ensure that the rectifications are carried out as per the action 
suggested by the Ministry. 

 
Action Taken by the Ministry 

 
2.4 In the federal set up, the Central Government is not empowered to take action 
against the officials of the State Governments. However, Ministry takes up the matter 
with the Nodal Secretaries of the States for necessary corrective actions on the findings 
of the violations in the implementation of MPLADS works, whenever reported by an MP 
either in writing or in a complaint or during the review/inspection.  The Chief Secretary 
of the concerned State is being requested on case to case basis, to take disciplinary 
action against the concerned official, who are responsible for the non adherence to the 
Guidelines on MPLADS, if found necessary.  

 
 

Observations/Recommendations 
(Para 6.7) 

 
2.5 The Committee takes note of the recommendation of the NABCONS that there is 
a need to institutionalize an appropriate mechanism for concurrent/on-going monitoring 
of all MPLADS woks in order to ensure quality of works at implementation stage.  
Presently the Ministry monitors the implementation of the Scheme mainly through the 
fund release mechanisms of Monthly Progress Report, Utilization Certificate and Audit 
Certificate.  It is also noted that presently the implementation of the works is in the 
purview of the States and there is no proposal with the Ministry to have concurrent 
monitoring at its level.  The Committee feel that it is imperative to have an effective 
macro level monitoring at the Ministry’s level and micro level monitoring in the States to 
ensure quality and timely completion of MPLADS works.   The Committee, therefore, 
recommend that the Ministry should continue the physical monitoring being made by it 
through NABCONS even after the completion of the current monitoring by engaging 
NABCONS and/or other agency.   The States should be asked to monitor the Scheme 
concurrently either on their own or through a third party inspection by using the 
contingency fund which is proposed to be increased soon  The Committee also 
recommend that these responsibilities of the Ministry and the Nodal Departments 
should be appropriately incorporated in the MPLAD Scheme guidelines. 

 
 

Action Taken by the Ministry 
 
2.6 The suggestions with regard to concurrent monitoring by this Ministry by 
engaging a suitable agency have been noted for further action.  

 
2.7 An administrative outlay of 2% has been approved by the Cabinet within the total 
annual allocation of each M.P. per annum which is part of the MPLADS funds being 
released to be District Authorities.  A circular has been issued in this regard vide 
Circular No.C-42/2011-MPLADS dated 08.08.2011 (copy enclosed as Annexure-5) 
which allows State Nodal Department to conduct third party inspection out of this 
administrative outlay in respect of MPLADS works over and above the concurrent  
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monitoring by the independent agency by the Ministry for better and robust monitoring 
of the Scheme.  

 
Observations/Recommendations 

(Para 6.15) 
 
2.8 The Committee regrets to note that none of the States visited by the Committee 
during 2010 have provided the details of the review conducted by the State officials on 
the number of MPLADS works inspected by the District Authorities during their field 
inspections.  Only the State Government of Tamil Nadu had informed the Committee in 
this regard that the State level officials review a number of MPLADS works inspected 
every month with the District Authorities.  On being asked to provide information in 
respect of other States in the matter, the Ministry had stated that the details about the 
number of inspected works may not be available in the absence of inspection register.  
The Committee takes a serious view of lackadaisical approach of the Ministry in 
furnishing the replies.  The responsibility of the Ministry does not end with the 
formulation of the guidelines.  It is also the duty of the Ministry to ensure that the 
guidelines are followed by the State Governments in letter and spirit.  The Committee, 
therefore, recommend that the Ministry should direct all the States/UTs that the State 
officials, during their field inspections, should review without fail the number of 
inspections conducted by the District Authorities. 
 
 

Action Taken by the Ministry 
 

2.9 Ministry has already reiterated the provision with respect to the inspection of 
MPLADS works by the State Nodal Authority vide Circular No. C-06/2011-MPLADS (Pt. 
IV) dated 25.07.2011 (Copy enclosed as Annexure-1).    
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CHAPTER III 
 

OBSERVATIONS/ RECOMMENDATIONS WHICH THE COMMITTEE DO NOT 
DESIRE TO PURSUE IN VIEW OF THE GOVERNMENT REPLIES 

 

Observations/Recommendations 
(Para 6.8) 

 

3.1 The Committee are concerned to note that NABCONS had reported after their 
first phase of monitoring that in about 45% of the works inspected by them the time lag 
between the date on which the recommendation was made by the MP and the date on 
which the sanction was issued by the District Authority was more than 45 days, and in 
about 40% of the works, the completion period exceeded 365 days.  The reasons 
quoted by the Ministry for this state of affairs is that the process of sanctioning is quicker 
in the States where there is more delegation of power down the line and in the States 
which have complex procedures requiring meeting of various Committees, etc., there 
are delays in issue of sanction for MPLAD Scheme works.  The Committee, however, 
are not convinced that it is not within the authority of the Ministry to tell the State 
Governments to simplify their procedures.  Several Central Schemes are being 
implemented by the State Governments along with their own Schemes.  It is 
understandable that there might be difficulties in following different sanctioning 
procedures for different schemes.  However, the Committee are of the view that delays 
in sanctioning and in completion of MPLADS works is mainly due to complex 
procedures being followed by some of the State Governments.  The Committee, 
therefore, recommend that the Ministry of Statistics and Programme Implementation 
and Planning Commission may jointly study the procedures being adopted by the 
States/Union territories for MPLADS works and a model simplified procedure may be 
circulated to the States/ UTs for their suggestions.  Based on their suggestions, an all 
India conference of nodal officers of the Planning and Development Departments of the 
States and Union Territories may be organized to adopt an uniform and easy to follow 
procedures for sanctioning, etc. 
 

Action Taken by the Ministry 
 

3.2 State Government formulates their own procedures as per their State Financial 
Rules for implementation of various Schemes in the State (which would include 
MPLADS also), with the purpose to maintain uniformity in the State. So it may not be 
appropriate to compel all the States to follow a uniform procedure for implementation of 
MPLAD Scheme. 

 

  
 

Observations/Recommendations 
(Para 6.12) 

 

3.3 The Committee further note that the contingency expenses are being met from 
the provision of 0.5% of annual allocation of MPLAD Scheme funds.  Presently there is 
a proposal to increase the contingency fund to 2% in view of the inadequacy of the 
existing provision.  As there has been no increase in the annual allocation of the 
MPLAD Scheme funds since 1995, including the proposed increase in contingency 
expenditure and the expenditure of the proposed cells at the district level, would further 
reduce the annual allocation of MPLADS funds.  The Committee, therefore, recommend 
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that a separate fund under non-Plan head be provided by the Ministry to meet the 
contingency expenses as well as the administrative expenses of the proposed Cells. 
 
 

Action Taken by the Ministry 
 
3.4 On the enhancement of MPLADS fund to Rs. 5 Crore from Rs. 2 Crore, an 
administrative outlay of 2% has been approved by the Cabinet within the total annual 
allocation of each M.P. per annum which is to be distributed to District Authorities /State 
Nodal Authorities. 
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CHAPTER IV 

OBSERVATIONS/ RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF THE 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE COMMITTEE 

 
Observations/Recommendations 

(Para 6.1) 
 

4.1 The Committee take a serious view of the provisions made in Para 6.1 of the 
MPLAD Scheme guidelines which inter alia stipulate that there are two Committees of 
Parliament which receive proposals submitted by the Government of India to advise the 
Ministry for appropriate action.  The Committee also take strong exception to the 
remarks made by the Secretary, Ministry of Statistics and Programme Implementation 
during evidence that both the MPLADS Committees of Parliament have been 
constituted as advisory Committees.  During the Twelfth Lok Sabha, the issues and 
problems relating to the implementation of the MPLAD Scheme were discussed by both 
the Houses of Parliament.  Leaders of parties/groups felt the need to have some sort of 
surveillance mechanism so as to monitor the implementation of the Scheme effectively.  
Eventually both the MPLADS Committees of Rajya Sabha and Lok Sabha were 
constituted to monitor and review periodically the performance and problems in the 
implementation of the MPLAD Scheme.  Functions of both the Committees have been 
well laid out.  The Committee observe that this provision, which the Committee find 
derogatory and uncalled for, has been incorporated in utter disregard of the status of 
Parliament in our polity.  The Ministry has incorporated this provision in the Scheme 
guidelines for its own convenience.  The Committee deprecate the callous attitude and 
approach of the Ministry in the matter.  The Committee, therefore, direct the Ministry to 
amend this guideline as follows :-  
 

Role of MPLADS Parliamentary Committees: 
 

There are two separate Committees of Parliament (Rajya Sabha and Lok 
Sabha) on Members of Parliament Local Area Development Scheme to review 
periodically the performance and problems in the implementation of the MPLAD 
Scheme, to consider complaints of Members of Lok Sabha/Rajya Sabha (as the 
case may be) in regard to the implementation of the Scheme and to perform such 
other functions in respect of effective and efficient functioning of the MPLAD 
Scheme as may be assigned to it by the Speaker/Chairman (as the case may be) 
from time to time.”  

 
The amendment to the above guideline should be carried out by the Ministry within one 
month from the date of presentation of the Report and the Committee would like to be 
apprised of the action taken in this regard. 

 
 

Action Taken by the Ministry 
 

4.2 The issue needs further examination. 
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Observations/Recommendations 
(Para 6.4) 

 
4.3 The Committee note that the Ministry is monitoring the implementation of the 
MPLAD Scheme through the Bi-annual Review Meetings at the Centre.  During these 
meetings, physical and financial review is done with the nodal officers who are mostly 
Planning Secretaries.  Perusal of the minutes of one such review meeting held on 2 
February 2010 shows that the entire review process with all the States was completed 
within a day which also included an address by the Minster of Statistics and Programme 
Implementation.  The Committee are particularly concerned to note in the minutes that 
the progress in respect of States of Nagaland, Assam, Tripura, Puducherry, 
Chandigarh, Dadra and Nagar Haveli, Daman and Diu, Goa, Assam and Sikkim could 
not be reviewed since their representatives were either not present in the meeting or left 
before discussion. The above submission in the minutes is a pointer towards the lack of 
seriousness with which such Review Meetings are held. It appears that these meetings 
are being held more as a bi-annual ritual rather than as a serious business for effective 
implementation of the Scheme.  Moreover, the presence of Members of Parliament and 
the District Magistrates is imperative for any meaningful discussion and follow-up action.  
The Committee, therefore, recommend that the Ministry may hold such review meetings 
once a year but it should spread the discussions region-wise.  In a day, the delegates of 
a few States, which should include nodal Secretaries, Members of Parliament and the 
District Magistrates of the concerned States, should be invited for a holistic discussion 
on various aspects of implementation of the Scheme in their respective States.  
 
 
 

Action Taken by the Ministry 
 
4.4 The bi-annual one day meeting with the Nodal Secretaries of the States seems to 
be sufficient to review major issues with regard to the implementation of the scheme 
and clarification on the Guidelines. 

Provision is already there in the Para 6.3 (i) of MPLADS Guidelines for 
conducting an yearly review meeting by the State Nodal Department with District 
Authorities where MPs to be invited. This provision has reiterated vide Circular 
No. C-06/2011-MPLADS (Pt-IV) dated 25.07.2011 (Copy enclosed as  
Annexure-1). As per Para 6.4 (vi) of the MPLADS Guidelines, the District 
Authority is required to conduct monthly review meetings at least once in every 
quarter on implementation of MPLADS works with the implementing agencies,  
where MPs to be invited. These provisions have also been reiterated vide the 
Ministry’s circular No.C/16/2009-MPLADS dated 31.03.2010 (Copy enclosed as 
Annexure-2). These provisions provide the platform for the States/district 
officials for enormous interaction in the presence of Hon’ble MPs. Repetition of 
similar kind of activities at the Ministry level may not be required.  Further, the 
MPLAD Committee always has the prerogative to summon the state officials in 
case of continuing default and/or complaint. 
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Observations/Recommendations 
(Para 6.6) 

 
4.5 The Committee note that the Ministry has engaged the NABARD Consultancy 
Services (NABCONS) for physical monitoring of samples of MPLADS works in selected 
districts of the country.  So far 133 districts have been covered in three phases of 
monitoring.  The fourth phase of monitoring is presently underway.  It is heartening to 
note that the conclusions arrived at by NABCONS after its monitoring of the MPLADS 
works that the Scheme is a unique Scheme having the characteristic features of 
decentralized development and has resulted in the creation of fairly good quality assets 
towards economic and social infrastructure.  86% of the sample works monitored had a 
positive impact on the social structure/social fabric of the local community as generally 
there was mutual harmony and common acceptance of projects.  There was also no 
social conflict or encroachment on works for private benefits.  However, there have 
been instances of violation of MPLAD Scheme guidelines, such as delay in 
sanction/execution of works, poor maintenance of MPLADS assets, non-erection of 
plaques at work sites, etc.  In this regard, the Committee note that the Ministry has sent 
these reports to all the District authorities who are responsible for the execution and has 
asked for their comments as well as rectification of the issues.  It is very essential that 
the violations in implementation of the Scheme be followed up by the Ministry for their 
complete rectification so as to ensure effective implementation of the Scheme.  The 
Committee, therefore, recommend that a separate Cell may be created in the MPLADS 
Division in the Ministry to monitor such violations and to ensure that the violations are 
rectified immediately.  Any delays in rectification of violations should be brought to the 
notice of the nodal departments and they together with the district authorities, should be 
assigned a definite role in the form of guidelines in this regard.  
 
 

Action Taken by the Ministry 
 
4.6 Due to the acute shortage of staff and the increased work load in the Ministry, 
creation of separate cell for this purpose may not be feasible. Ministry was taken up the 
matter with the Department of Expenditure for strengthening the division of MPLADS, 
but till date no additional staff was provided by Department of Expenditure.  However, 
Ministry has already taken up the issues reported by NABCONS in different phases with 
the concerned District Magistrates and state Nodal Departments for corrective actions 
including recouping of funds in case of implementation of ineligible works.  District 
Magistrates are being regularly asked for taking disciplinary action against the 
concerned officials in case of violation of MPLADS Guidelines.  In the bi- annual review 
meetings also, separate review is also undertaken on the NABCONS reports. 
 
 

Observations/Recommendations 
(Para 6.9) 

 
4.7 The Committee notes that there is a proposal with the Ministry to amend the 
present provision in para No. 3.12 of the Guidelines which stipulates that all the eligible 
works should be sanctioned within 45 days from the date of receipt of recommendation 
from the MP.  This issue of increasing time limit for sanction is being examined by the 
Ministry keeping in view the feedback received from the districts as well as from the 
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MPs.  The matter was discussed in the All India Review meeting held by the Ministry 
with the States/UT Governments on 6 August 2010 and a consensus was reached that 
within 45 days the District Authority may inform the MP in cases of rejection for some 
valid reason and the period may be increased to 60 days for sanction.  The reasons put 
forth by the Ministry for the necessity of this amendment is that sufficient time is 
required for site visits, getting NOC from land owning agency, preparation of technical 
estimates, technical scrutiny/approval, administrative approval and other clearances.  
As per NABCONS Reports, presently 55% of the MPLADS works are sanctioned within 
45 days.  The proposed increase in time limit for sanctioning of MPLADS works will 
result in delaying of sanctioning of all the projects including those projects which are 
presently being sanctioned within 45 days.  Moreover, there is a provision in the 
guidelines, (para 3.12) that a clarification for delay should be incorporated in the 
sanction letter in case of delay due to genuine reasons.  Since there is already a 
provision to take care of the delays due to genuine reasons, the Committee are of the 
view that there is no need to increase the time limit from 45 to 75 days.  The Committee, 
therefore, requested to review the modification made in Para 3.12 of the Guidelines for 
increasing the time limit from 45 days to 75 days for sanctioning the MPLADS works 
and restore the earlier provision of 45 days for sanctioning the MPLADS works.  The 
Committee also recommend that the District Administration should furnish the estimates 
of the work recommended by the MP along with the eligibility and technical feasibility of 
the recommended work within the stipulated period to cut short the delay in execution of 
the recommended works. 

 
Action Taken by the Ministry 

 
4.8 District authority is required to follow various activities before sanctioning a 
project such as site visits, obtaining NOC from land owning agency, preparation of 
technical estimates, technical scrutiny/approval, administrative approval and other 
clearances.  This will create burden on the District Authority to sanction the 
recommended works within 45 days.  Accordingly, vide circular dated 17th June, 
2011(copy enclosed as Annexure-4) amended para-3.12 as follows:- 

  
 “All recommended eligible works should be sanctioned within 75 days from the 

date of receipt of the recommendation, after completing all formalities.  The District 
Authority shall, however, inform MPs regarding rejection, if any, within 45 days from the 
date of receipt of recommendations, with reasons thereof.”  

 
 

Observations/Recommendations 
(Para 6.11) 

 
4.9 The Committee note the suggestion of the State Government of Maharashtra that 
there is a need for a separate Cell both at the State level and District level with 
adequate skilled manpower and infrastructure facilities to be able to supervise, monitor 
and coordinate the works.  NABCONS have also suggested that provision for exclusive 
MPLADS Cell at the District level may be made for better implementation of the Scheme 
in view of the dissipated focus of the District authorities in implementation of the 
Scheme.  Since the district officials are involved in implementation of several schemes, 
it would be appropriate that a separate Cell with a few dedicated staff be created at the 
District level.  The Committee, therefore, recommend that the Ministry should hold 
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consultations with the States/UT Governments in this regard and based on the 
consultations, immediate steps should be taken by the Ministry to incorporate a 
provision in the MPLAD Scheme guidelines regarding setting up of such Cells at the 
District level.  The Committee would also like the Ministry to co-ordinate with all 
concerned and keep track of the progress made in this regard. 
 
 

Action Taken by the Ministry 
 
4.10 Administrative outlay of 2% has been approved by the Cabinet within the total 
annual allocation of each M.P. per annum which is to be distributed to District 
Authorities /State Nodal Authorities. This fund can be used by the District Authority for 
hiring services/consultants for handling accounts, Data entry, uploading of data on 
website, outsourcing of technical estimates (if found necessary) in specialized cases, or 
third party inspection etc. which will in turn facilitate in the proper implementation 
/monitoring of MPLAD Scheme.  A reform Circular No.C-42/2011-MPLADS dt. 
08.08.2011 (copy enclosed as Annexure-5). Chief Secretaries of  all Sate/ UT Govt. 
were requested to examine the proposal of creating a separate MPLAD monitoring 
Division in the State level headed by at least Joint Secretary/ Additional 
Secretary/Special Secretary level officer exclusively for implementation as well as 
monitoring of the MPLAD scheme (copy enclosed as Annexure-6).  
 
 

Observations/Recommendations 
(Para 6.13) 

 
4.11 The Committee are concerned to note that the meetings of the State level 
Monitoring Committees under the chairmanship of the Chief Secretary, are not held 
regularly.  As per the provisions contained in the MPLADS guidelines (para 6.3), the 
Monitoring Committees should review MPLADS implementation progress with the 
District Authorities and MPs at least once in a year.  Perusal of the information provided 
by the Ministry in this regard shows that 15 States/UTs have not provided any 
information in the column meant for the number and dates of the Monitoring Committee 
meetings held.  Moreover, 20 States/UTs have not provided any information as to 
whether the MPs were invited to the meetings of the Monitoring Committee or not.  In 
order to ascertain whether the meetings of the Monitoring Committee are held or not, 
the Ministry has now asked the States/UTs to provide the minutes of the meetings.  In 
some States, the issues pertaining to the implementation of the MPLAD Scheme are 
discussed along with the other Central Sector schemes by Review Committees headed 
either by the Ministers or the Chief Secretary.  Participation of MPs and the District 
Authorities in such review meetings is not explicitly known.  The Monitoring Committee 
stipulated in the guidelines is the apex level body in the State to monitor the 
implementation of the MPLAD Scheme.  The Committee, therefore, recommend the 
following in this regard:- 

 
(i) The Ministry should convey to the individual States/UTs which have not 
conducted Monitoring Committee meetings the concerns expressed by this Committee 
in this regard and ensure that they hold the Review Meetings regularly as stipulated in 
the guidelines. 
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(ii) A suitable provision should be made in the guidelines that the States should 
mandatorily furnish the minutes of the Monitoring Committee meetings to the Ministry. 
 
(iii) Data space should be provided in the Work Monitoring Software for  feeding the 
details of the meetings of the Monitoring Committee therein. 
 
(iv) It should be mandatory for review of MPLAD Scheme implementation in the 
cases of States where the MPs and District Authorities are not invited in the Review 
Meetings held by them for review of Central Sector Schemes.   
 
 

Action Taken by the Ministry 
 
4.12 Provision is already there in the Para 6.3 (i) of the MPLADS Guidelines to 
conduct the State level review meeting with MPs to be invited. Chief Secretaries of the 
State/ UTs have been requested to conduct regular review meeting on MPLADS  at 
State level as well as district level as stipulated in the  guidelines vide Ministry’s letter 
No. C-37/2011-MPLADS dated 31.05.2011 (copy enclosed as Annexure-7). It has also 
been reiterated vide Ministry’s Circular No. C-06/2011-MPLADS (Pt.IV) dated 
25.07.2011 by which the furnishing of minutes of the meeting to the Ministry is made 
mandatory (Copy enclosed as Annexure-1).  

 
 
 

Observations/Recommendations 
(Para 6.14) 

 
4.13 The Committee are dismayed to note that four out of the five States visited by 
them, viz. Assam, Maharashtra, Meghalaya and West Bengal have not furnished any 
information on the number of inspections conducted by State level officers thereby 
concealing the fact of conducting very few inspections.  Only the State of Tamil Nadu 
had stated that the State level Officers go for inspection on an average of eight days in 
a month.  Approximately, 2,016 MPLAD works have been inspected during the last 
three years.  This may be one of the reasons that the State of Tamil Nadu has shown a 
very high performance of utilization of 97.31% of MPLADS funds allocated so far to the 
State.  Effective field level inspection of the MPLADS works at the State level is very 
essential for success of the Scheme.  The guidelines in this regard stipulate that the 
State/UT Governments may authorize its officers not below the rank of Deputy 
Secretary/Executive Engineer to inspect MPLADs works as and when they make official 
field visits.  Since the guidelines have not stipulated any fixed responsibility on the part 
of the State officials to inspect the MPLAD Scheme, the State governments have not 
taken due interest in this regard.  The Committee, therefore, recommend that a 
provision should be made in the guidelines that the State officials should inspect a 
minimum percentage of the MPLADS works in a district every year.   An inspection 
register should be maintained at the State level and follow up action should also be 
taken on the findings during those inspections.  The Ministry should also take steps to 
feed information relating to inspection conducted by the State officials in the Work 
Monitoring Software. 
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Action Taken by the Ministry 
 
4.14 Ministry has already reiterated the provision with respect to the inspection of 
MPLADS works by the State Nodal Authority vide Circular No. C-06/2011-MPLADS (Pt. 
IV) dated 25.07.2011 (Copy enclosed as Annexure-1).    
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CHAPTER V 
 

OBSERVATIONS/ RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF THE GOVERNMENT ARE STILL AWAITED 

 
Observations/Recommendations 

(Para 6.3) 
 
5.1 The Committee are concerned to note that the Ministry does not analyses the 
Monthly Progress Reports submitted by the District Authorities for taking action against 
those responsible for delays in completion of MPLAD Scheme works.  The reasons 
adduced by the Ministry in this regard are that the Monthly Progress Reports (MPRs) 
have information on the number and cost of works recommended, sanctioned, 
completed, expenditure incurred, etc. which the Ministry uses for determining the 
eligibility for release of funds.  As per the Ministry, delay in completion of works cannot 
be analyzed on the basis of information provided in the MPRs which is presently 
furnished on-line in the electronic form by 40% of the districts.  Moreover, MPRs do not 
contain the details of the individual works.  The details of individual works are uploaded 
through the MPLADS Work Monitoring Software which was launched in November 
2004.  Even after a lapse of six years, data in respect of 1,270 Lok Sabha MPs of 10th to 
15th Lok Sabha are yet to be uploaded into the Software.  The Committee feel it is 
important to monitor the MPLADS works of 15th Lok Sabha so as to ensure their 
effective implementation.  The Committee, therefore, recommend that the Ministry 
should take immediate steps to upload data pertaining to 15th Lok Sabha on priority 
basis within a definite time frame.  The Ministry has also not given any definite 
information whether any follow up action was taken by it after analyzing the details 
provided by the States through the Work Monitoring Software particularly on delays in 
completion of the projects.  Since both MPRs and Monitoring Software are not being 
effectively used for monitoring the MPLADS works, the Committee recommend that an 
integrated software incorporating features of both the on-line Monthly Progress Report 
and Work Monitoring Software should be immediately developed and launched at the 
earliest.  The proposed integrated software should be simple, user friendly and less time 
consuming for the District Authorities to upload relevant information pertaining to the 
implementation of the Scheme.  Moreover, a definite role should be assigned in the 
form of guidelines to the Nodal Departments of the States to monitor various aspects of 
the implementation of the Scheme through the proposed integrated software.  The 
Committee also recommend that the Ministry should also monitor the overall 
implementation of the scheme in a State on monthly basis by using the Integrated 
Software and take-up within a time frame with the Nodal Departments the major 
violations/deviations including inordinate delays in completion of the projects.  
 
 

Action Taken by the Ministry 
 
5.2 In the bi-annual review meeting held with the State Nodal Secretaries by the 
Ministry, it is being repeatedly reiterated the necessity of the uploading the details of the 
works under MPLADS in the website of the Ministry. Whenever the training on MPLADS 
is conducted in the State, the training on uploading of data in the website is also being 
taken. In the new initiative taken by the Ministry for creating resource persons from the 
existing resource of each State through the training of trainers programme, the training 



25 
 

on Work Monitoring Software (WMS) and Online Monthly Progress Reporting System 
(OMPRS) are also included in the training module.  

 
5.3 As on 31.07.2011, out of the 543 constituencies of 15th Lok Sabha, 395 
constituencies uploaded data on the website of MPLADS (Status is enclosed as 
Annexure-10).  Provision of the Guidelines has been  re-iterated vide Circular 
No.C/10/2011-MPLADS dated 09.08.2011 to upload the correct and latest-complete 
data of works on the MPLADS website on real time basis without any further delay 
(copy enclosed as Annexure-11). 

 
5.4 With regard to development of integrated software, Ministry has taken the 
initiative with NIC to develop integrated software in respect of MPLAD Scheme in order 
to address the concerns raised above. 
 
 

Observations/Recommendations 
(Para 6.10) 

 
5.5 The Committee note the contention of the Ministry that micro level monitoring of 
the implementation of MPLAD Scheme rests with the District Authorities and 
Implementing Agencies.  However, the Ministry has conceded in this regard that the 
monitoring at its level and at the level of the State Government can be intensified but 
the same could not be done due to limitations such as availability of staff.  In this regard, 
the Ministry has further submitted that the MPLADS Division in the Ministry does not 
have adequate staff to handle the increased work load since inception of the Scheme.  
The Committee feels that it is important to follow up the findings of NABCONS, findings 
during the field visits of the officers of the Ministry and the findings of the Ministry 
through the Work Monitoring Software.  The Committee, therefore, recommend that a 
Cell be set up in the MPLADS Division of the Ministry for the purpose.   Moreover, the 
Ministry should request the Ministry of Finance (Department of Expenditure) to conduct 
a work study of the MPLADS Division and on the basis of the work study, appropriate 
steps should be taken to augment the staff strength of the Division to enable it to handle 
the increased work load. 
 
 
 

Action Taken by the Ministry 
 
5.6 A proposal for augmentation of staff strength in the MPLADS Division has been 
sent to Department of Expenditure, Ministry of Finance for their consideration (Copy 
enclosed as Annexure-3).   
 

Observations/Recommendations 
(Para 6.16) 

 
5.7 The Committee are anguished to note from the Report of the NABCONS that no 
structured and specific inspection is being carried out by the District Authorities in 60% 
of the cases and no proper records of the inspection have been maintained in the 
District Collector’s Office.  As per the guidelines, the District Authority is responsible for 
inspecting at least 10% of the works under implementation every year.  Out of the five 
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States visited by the Committee, two States, viz. Maharashtra and Meghalaya had 
expressed their inability to inspect the prescribed 10% of works by the District 
Authorities due to heavy work load, insufficient staff, etc.  According to the Ministry, 
inspections are carried out by the District Authorities but no record of the same is 
maintained by them.  Moreover, the Ministry is not getting full report of 100% inspection 
of works executed by societies and trusts as stipulated in the guidelines.  Inspection by 
the District Authorities forms the basis of the monitoring of the Scheme.  Proper 
inspection and timely submission of report thereof by the District Authorities will result in 
creation of quality assets under the Scheme besides avoiding delays, corruption, etc.  
The Committee, therefore, recommend that it should be mandatory for the District 
Authorities to maintain two inspection registers- one for showing the details of 
inspection of works carried out by the trusts and societies and the other for showing the 
details of works given to other agencies.  A provision should be made in the guidelines 
in this regard.  The Ministry may also take steps to feed information pertaining to 
inspections by the District Authorities in the Work Monitoring Software.  The Ministry 
may also request the Members of Parliament through periodic circulars, that they may 
inspect the MPLADS works during their visits to various places in their constituency.  
 
 

Action Taken by the Ministry 
 

5.8 Provision is already there in Para 6.4 (i) of the MPLADS Guidelines to involve 
MPs in the inspection of projects to the extent feasible. This provision was reiterated  
vide Ministry’s Circular No. C/24/2008-MPLADS dated 20.08.2010 which made the  
inspection of 10% of works implemented every year and all the works executed by/for 
societies/trusts by the District Authority mandatory and all the district authorities. (copy 
enclosed as Annexure-9). The issues like maintaining of separate inspection registers 
for the works sanctioned for trusts and societies and other agencies is being examined.  

 
Observations/Recommendations 

(Para 6.17) 
 

5.9 The Committee are constrained to note that only four States, viz. Assam, Goa, 
Kerala and Uttar Pradesh, had furnished to the Ministry the details of the monthly review 
meetings held at the district level as stipulated in the guidelines.  In view of the above, 
the Committee asked for the details of the meetings from the States visited by them 
during 2010.  While Tamil Nadu Government had stated that the District Collector 
reviews the implementation of MPLADS works with the Implementing Agencies twice 
every month and the MPs are reviewing the Scheme during District Level Vigilance and 
Monitoring Committee meetings, Meghalaya suggested that the monthly review may be 
held on quarterly basis as District Authorities are overburdened.  Taking note of the 
above, the Ministry has reportedly asked the States to ensure that review meetings with 
MPs may be held by District Authorities at least once in each quarter.  As the review at 
district level in the presence of MPs is likely to help in correction of deviations/mistakes 
and reduction of time and cost overruns on the part of the Implementing Agencies, the 
Committee recommend that the Ministry needs to forcefully call upon the States to 
ensure that Review Meetings are conducted at least every quarter in the presence of 
MPs either exclusively or during the District Vigilance Committee Meetings.  The 
Ministry may follow the model of the Ministry of Rural Development in this regard.  The 
Ministry should also take steps to furnish the details of district level review meetings by 
the district authorities through Monthly Progress Report and Works Monitoring Software. 
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Action Taken by the Ministry 
 
5.10 As per the MPLADS Guidelines, District Authority should review the 
implementation of MPLADS works on monthly basis. This has been reiterated vide 
Circular No. C/16/2009-MPLADS dated 31.03.2010 to conduct the same atleast once in 
a quarter (Copy enclosed as Annexure-2). All Chief Ministers as well as all Chief 
Secretaries of the concerned states have been requested to look personally into the 
issues related to implementation of MPLAD Scheme and to direct district authority to 
follow the MPLADS Guidelines while implementing the MPLAD Scheme which 
specifically mentioned the necessity of holding (monthly / atleast quarterly) review 
meeting with the implementing agencies where MPs are to be invited (Copy enclosed 
as Annexure- 7 & 8) respectively. In respect of furnishing the details of the district level 
review meetings by the district authorities through Monthly Progress Report and Works 
Monitoring  Software, the feasibility of incorporating  it in the integrated Software, will be 
explored. 
 

Observations/Recommendations 
(Para 6.18) 

 
5.11 The Committee notes that the Implementing Agencies are responsible for 
regularly visiting the work spots to ensure that the works are progressing satisfactorily 
as per the prescribed procedure, specifications and the time schedule.  Effective 
supervision on the part of the Implementing Agencies is essential for the creation of 
quality assets as desired by the people in fulfilling their local needs.  The guidelines 
while stipulating maintenance of work register by the District Authorities, has not set any 
such responsibility for the Implementing Agencies.  It is equally important for the 
Implementing Agencies to maintain their own work register.  The Committee, therefore, 
recommend that a provision should be made in the guidelines that a work register 
should as well be maintained by the Implementing Agencies showing details of the 
physical and financial progress of works being undertaken by them.  These registers 
should also contain the details of the spot visits made by the Implementing Agencies.  
Responsibility may also be fixed on the part of the District Authorities to verify the work 
Register during their inspection of the works.   
 

Action Taken by the Ministry 
 
5.12 The suggestions have been noted.  However, in the case of engineering works, 
State Governments have issued their own detailed guidelines of maintaining registers 
and regarding inspections which they follow to maintain uniformity as they are also 
answerable to audit.  Any changes or further directions may involve consultations with 
the State Government to maintain uniformity. 

 

 

NEW DELHI; 
 
16 May, 2012 
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